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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH, JATPUR

Date of order: MI August, 2001

OA No.563/1995 )

I

Pafamanand =/o “hri Kishan Prasad r/c 1351/26, Bhagwan Ganj, Ajmer at

preeent employed cn the post of Chlef Law Assistant, We=tern Rallway,

-~

Ajmer Dlqu] on, Ajmer..

Mr. Shiy Kumar, counsel for the spplicant -

. .Applicant

-

Versus

Un1on of Ind1a throuoh General Manacer, estern-Raijway,

‘,Churchqate, Bombay. _

’

General Manager '(Et)', Western Reilway, Churchgate,

Bombay. - .z

Dy. Director (E) Railway Bcard, New Delhi.

.o Respondenta

. Mr. Menish Bhanderi, counsel the respondents

CORAM:

Hon'ble Mr. S'.K_.Agarwal) Judicial Member
Hon'ble Mr.A.P.Nagrath, Administrative Member

"ORDER

Per Hon'ble Mr. A.P.Nagrath, Administrative Member .

" In this appliéation filed undef Secticn 19 cof the

Adm1n1=trat1ve Tribunals Act, 1985, the appllcant hes prayed for the

followmc rel iefs

Sy )

That the impugned order dated 14.2.95 (An_h:l-\l_)_ may
please be wmodified ~by "i-nterpolating‘ the name of
applicant, at appropriate place i.e. below Sl1.No.l and

above S1.No.2' of Ann.2l and respondent may be directed

'to consider the case ‘of applicent .for prométion to the

post of A.L.O. Group 'B! at par with his juniors and if

any advercse order has been ..passed~ may also. be quashed
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w*th all consequentlal beneths.

ii) | -Any other order/d1rect1on=/rel1ef°- may be passed in -

favour of appllcant which ma_y be deemed fit, just and

proper under the facte and circumstance of this case..

,‘iii) . ‘That the cost of this applicaticon may be awarded."'

»

2. o The appl:cant has stated that for* selection for the '

- post of Asslstant Law Offlcer (ALO for short) held in the year 1992, -

he had appeared and passed, but could not be placed on the panel

1}

’ the selection notlfled ‘vide the 1mpugned order for ‘one vacancy of ALO:

4
his Iname_ does neét appear in the list of eight eligible candidates,

. while hie. ']uniors, as per entry in the grade of Lav}'Assistants, scale

Re. 1600-2660, have been called He 1~= agqueved with th1= actlon of

-the respondents and hence th1= OA.

3-. R In reply, the resoondent.s have stated that as -per rules
of seniority prevalent then, the appl1cant wac called for' the
celect:on held in the year 1992 Subsequent/-ly, I-lon'ble the Supreme
Court has decided the prirciples to be followed for determining_the '
relative sen_i.ority cof candidates belonging to General catecjory and
those ,bel'o'nging'to SC./ST'categories., I/n'view of this, the sem'or:lty
has been ,recast' on the basis- of base grade seniority and the

candidate, who is SC, has been placed junior to Shri H.K.’Kapoor, who

is the last cand1dc.te in the zone of eligibility. In view of this, the : .

[

. respondents contend that the appllcant has nc case.
4, L Heard the learned counsel for the part1e In view cf

the Taw laJd down by the Apex Court and the- pr1nc1ples of determlmnq

semor:ty decided by the Constltutlon-Bench Jin Ajit SJnch-II, the

appllcant ha= to now.establ 1==h the cavse of act1on afresh. The precent :

OA is& not meintainable because of the changes in 19061 pO°1tJCI‘1_

re'lating to seniorlty' of Government emrplcyees, 'wher.e the qu:est icn of
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" determining senicrity of -general. candidates visfé—vjs SC/ST Crops up.

4, : - We, therefore,’dispose of this OR as not maintainable,

No order as to cests.

A

D

(A.P.NAGRATH)
Adm. Member ' : , Judl . Member
Y



